5b Written Answers

(c) whether Government are aware that
air pollution by auto exhaust is sertously
threatening the health of the urban popu
lation; and if so, what steps have been
taken by Government to check 1t?

THE MINISTER OF STATE IN THE
MINISTIRY OF HEALTH AND FAMILY

PLANNING, @Teeq ST 9f@r fwa@A

#ar@m A U |l (PROF. D. P.
CHATTOPADHYAYA): (a) and (b) The
Central Public Health Engmeering Insti-
tute, Nagpur, carried out a short-term
survey 1n 1968 69 n four cities 1.c. Bombay,
Delln, Calcutta and Nagpur, with a vicw
to assess the air quality and to determinc
the level of pollution i these clties. In
the report published by the Institute, the
aty of Calcutta has been rcferred as “the
most polluted cty” of the four citres
studted 1n the short term survey

(0) Government is fully awarc of the
problem of air pollution m the country and
proposcs to bring forth legilation on the
subject.

As regards the specific  pioblem ol
Calcutta, the Calcutta Mctropolitan Deve-
lopment Authonty has alieady approached
the Cential Public Health Engineering Re
seatcl Institute to put up a proposal for
conducting ar pollution survey taking mto
account all the aspects of pollution for the
metropolitan city.

105. [Transferred to the 30th July, 1971]

SHASTRI SIRIMAVO AGRLIMINI ON RIPATRIA
TION OF INDIANS TROM CEYION .

106. SHRI GOLAP BARBORA-

SHRI CHITTA BASU:

KUMARI SHANTA \ASHIST:
Will  the Minister of EXTERNAL

AFFAIRS, Tigq ®T be plaased Lo
state the progress in the implementacion
of Shastii-Sirimavo Agrcement of 19614 on
the gant of atizenship to  persons of
Indian otigin and rcpatriation of  these
Indians who wanted to rctinin to India?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNALI  ATFAIRS/
fagn warea A L
(SHRI SURENDRA PAL SINGH) The
Indo Ceylon Agreement of 1961 piresciibed
a perjod of 15 years for its implomentation
Under this Agrcement India has  granted
atenship 0 98,201 stateless  persons of
Indian otigin and rcpattiated  to India
97,421 upto the end of May, 1971 During
this period Ceylon has granted atizenship
to 15481 peasons. The necessitv to mahke
various prior arrangements bad somcwhat
dclaved the actual repatriation under the
trrms of Indo Cevlon  Agreement. Both
Governments are taking necessary steps to
carry out theiv obligations,

[RAJYA SABHA]

fo Questions 56

OF THE PACKAGES OF ANTI-

CHOLERA VACCINE
107. DR. B. N. ANTANI:
SHRI SUNDAR MANI PATEL:
SHRI K. C. PANDA:
Will  the of HEALTH AND
FAMILY PLANNING/€F &7 HIT T
ﬁ:[a:w'i?{ H’éﬁ' be pleased to state:

CLEARANCE

Minister

(a) whether Government’s attention has
b n drawn to a report which appeared in
the Iumes of India’ dated the 13th June,
1971 to the effcct that Air India took two
days to clear 72 huge packages of anti
cholara vaccine recenved fiom France and
the UAR [or Bangla Dosh refugecs;

(b) whether Govarnment  have recewved

a4y repott o this regard;

(0 whathar the vacune due to exposure
to sun has been rendered useless; and

(d) if so, what action has hcen taken by
Go.anment against persons responstble for
this neghgence?

I'HE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING /Tqeq AT afwae e @
AT § BFT AL (PROF D. P. CHAT-
FOPADHYAYA): (a) to (¢) 72 packages of
anty cholara vaccne were received at Palam
\ir port, New Delhy on the morning of the
11th June, 1971 by A India fiom Bombay.
A few packages of the vacane were damaged
and tequired re packing under the super-
vision of Custoins ~nd sceuntty  staff. Ac-
cordingly, the damaged packages were re-
packed and the entite consignment was
despatched to Calcutta on the 14th June,
1971 In the meantime. the consignments
were hept 1n a cool place The vaccine
was not rendered useless.

{d) Does not arise

108 [Transferied to the 29th July, 1971]

UriLisaTioN or UNITS PRODUCING
DirrNeF EQUIPMINT

CArPACITY

109 SHRI A G KULKARNI:
SHRI N P. CHOUDHARI
SHRIMATI VIMAL PUNJ\B

DESHMUKH
SHRI B § SAVNEKAR-
SHRI S B BOBEDY:

Will the Minwstcr of DEFENCE T8V Fl"a"\l'
be pleased to state:



